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OPEN COURT

CENTRAL ADMINIS TRATIVE TRIBUNAL

Allahakad, this the 26th day of April, 2004.

QUOHUM : HON. MR. JUSTICE S.R. SINGH, V.C.
HON. lR. D. Re. T-IWARI, A.M.

C.C,A. No.21ll of 2003
in
O.A. No. 435 of 2002
Parsiddhi Rameess oo esessApplicant.
Counsel for applicant : Sri Sudama Ham.
Ve rsus
l. Shri N.K. Shamna, Senior Divisioenal Finance Manager,
Nerth Central Railway, Allahabad.
2. Ms. Sumitra Varun, F.A. and CAO, North Central Railway,
Allahabad.
3. Mrs. Maya Sinha, F.A. & CAO, Northern Railway Headquarter
Bareda House, New Delhi.
4. Shri R.8. Jaruhar, General Manager, Northern Railway,
Baroda House, New Delhi.

© %5 9008 0 o-'.ocRespondentSoH“
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Counsel for respondents : Sri P. Mathuxz.
OQRDER
BY HON. MR. JUSTICE S.R. SINGH, V.C.

X
Heaxrd Sri Sudama Baﬁm learned counsel for applicant

‘and Sri P. Mathur, learned counsel for respondents.

2. The applicant, a Railway servant, retired from
service as Senior Section Officer from the office of Senior
Divisional Accounts Officer on 30.4.1991, It appears that
because of disciplinary proceedings against him, his pensio-
nery benefits/dues were not settled and being aggrieved he
made a representation dated 16.8.200l and later instituted
O.A. No.435/02 for issuance of a direction te respondents te
decide the representation and for payment of retiral benefits
with interest from the date of his retirement. The said O.A

came to0 be disposed of vide order dated 17.3.2003 (Annexure-«
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with a direction te the Senior Divisional Accounts Officer,
Noxrthern Hailway, Allahabad to consider and decide the
representation dated 16.8.2001 filed by the applicant within
a period of three months from the date of receipt of a copy
of thg order. Thersafter, the Senier Divisional Finance
Manager, North Central Railway, Allahabad passed the followin
order dated 2.5.2003 :-

"In reference to your above cited letter the D,A. is
very much intended to finalise the LBAR case at the
earliest. But due to non-availsbility of relied
upon documents which are in custedy of Spl.Judge
Anti Corruption (West) Lucknow are necessarily
required for dispesal of your case by President of
India under Rule (9) & 10 of Indian Beilway Pension
Rules, 1993. All out efforts i.e. directiens from
Hon'ble Allahabad High Ceourt Lucknow Bench to Hon'
ble Spl.Judge Anti Corrugtion (West) Lucknow forxr
supplying the documents to Disciplinary Authority
have been obtained but the complete relied upon
documents have not been supplied by the Hon'ble
Court as a result there is delay in finalizatien
of your representation. !

As soon as the relied upon documents related te your
BAR case are received from Spl.Hon'ble Spl.Judge
(West) Lucknow, your DRAR case will be processed
to Competent Authority i.e. President of India for
according sanction for imposition of penalty.®
8. Earlier also the applicant had instituted O.A. No.
704/91 in respect of his claim relating to pensionary dues.
That O.A. too was disposed of vide order dated 24.11.92 with
the observation/direction to complete the enquiry within a
period of four months. The applicant was given liberty to
approach the Tribunal if the enquiry wer-e not completed
within the peried stipulated in the order. It appears that
it was in these circumstances that subsequent O.A. No.435/02

was instituted.

4, The fact is that retiral dues of the applicant have

not yet been settled. In Counter Affidavit, filed by Seniox
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Divisional Finance Manager, N.C.anlé}lahabad, it has been
stated that on detection of fraud related documents were
seized by the C.B.I., Lucknow who weze finally processed the
case before Special Judge, Anti Corruption (West), Lucknow
and the documents required for finalisation of retiral dues
being in custody of Special Judge, Anti-Corruption, Lucknow,
final decision in téi’%Sﬁ:ifkgzgagaagi;Ei/taken. Howevex,
it is further stated, that Railway administration have tried
their level best to get the documents from the concerned
R U Wik ¢~ o
court and immediately after receipt of copies of the sameiuk
relied upon documents, the case of the applicant shall be
processed for finalisation of his disciplinary proceedings
under the rules and since the applicant~has already been
superannuated, further decision in the matter can be taken
only under the authority of the Presideni of India. Sri P.
Mathur, counsel for Railways states at bar that though there
is no definite avemment in the counter sffidavit, he has
van:}%gg?&?%&axq}ﬁatvff g&‘iter aasllbﬁecrlﬁreferred to “mz
Railway Board and after the matter is processed by the %ﬁﬁl
Board and U.P.S.C., it will be sent to President foxr awardin
punisiment etc. In the circumstances, therefore, it cannot
said that respondents have wilfully and deliberately failed
to decide the representetion and for that purpose failed to
complete the disciplinary proceedings. However, it is
expectéd that final decision in the matter will be taken

as early a@s possible.

D In the circumstances, we find that no c-ase of

contempt is made out. The C.C.A. is disposed of accordingly
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